CENTRAL ~OMINISTRATIVE TRIBUNAL
PR INCIPAL BENCH,NEW DELHI

L LA

Gh No, 2103/94

New Delhi, thie the 31st of Lcteber, 1394,

HON'BLE SHRI J.P,SHARMA, MEMBER (3
HON'BLE SANI B.K.SINGH, MEMBER (5)

Lala Ram s/o Shri Lakhami Singh
R/p A=B, Mahipalpur Extension,
New Gurgaon Read, New Delhi=-110 037;

Werking as J.T.0. (JE-2324)

Office of R.E. (JIn., Cxl.Mtc.)

Kidwai Bhawan, New Dslii=110 050, ceeofpplicant
By AdvocaesShri U.S.Chaudhary,
Versus

Mahanagar Telephone Njgam Limited,

threough its Chief General Manager,

khupshid L&l Bhawan, Janpath,

New Delhi~.110 <050, essiBSpoNOENnt

By Advecde ¢ None,

o ORDER LﬁfiM

HON'BLE SHRI J,P. SHARMA MEMBER (J)

The applicant has b&en working as J.T.0, in the

effice of A.L,(In.CX1l.Mtc, ) Kiduai Bhawan undar
traznsfer to Kerala, The relief claimsd by the applicant
in tris R is that directicn be issuad te M.T.&.Lt |

toc restorse the service telaphans cannectien Mo, |
6896650 at the ar;xlicant's rasidence zand "als%

be directed to pay ene lakh cempensation for Ui@létiﬁﬁr“'ﬁ
ef the applicant's rights to retain his SQruicé

tglephone at his residence during suspension er in




-y - ,%

the gltsrnative leave tc sue the respondent for
dagmages,., He Nas &1lso prayed for thg interim relief

For resteratian ef the tz lephone connectlon,

. Shri D.3.Chaudhary aﬁpears for the applicant
and he has a@lsog @rgued on the gbjecticns raissd by the
Registry that M.T.N.Ll. is not within jurisdictien
of the Central Administrative Tribunal, thers ¥
being no notificatien under section 14 clause 2
of the Mdministrative Tribumal Act, 1985,
x,  The learped counsel for the applicant fairly

ek
conceded with if it is se an grder be passed on his
applicatien accerding to law,
4o e Find that the Registry has raisad the legal
pbjectiecn guite in lire with the Administrative Tribunal
Agt, 1985, the applicant may be on deputatien tc
M.T.8.le and might at one point ¢f tims be inducted
in ssrvice by the Mipistry of Te le=goemnunicaticn.
Sines the cleim of certain relief ageinst MoT.NoLs
sennot be considered by the Ceft.T. @8 NG nptificstion
nas been issusd under secticn 14 ef the CAT Act, 1985,
The applicant asppears alsc to have been arrested in
s priminal offence which is under investigation 2nd
was placed undel suspensiehn by the crder dated
16.1.1994, Subsequéntly, it appsars that the erder
ef suspension was revcked by the crder uf 20th
Szp tember , 19494 by the M. T M, L, itsslf, Subssqguently

by the erder dated 23.9,1994 the applicant was




transferred to Kannur 53R effice of com, Kab§§a,Télec£m 
~Circl$. It is net evident freom the recerd whether the
~app licant bas cemplied withthe ufdar of this trénafgr
Qated 23.9.199& er not, We are nét di%QU§Siﬁg’aﬂ§%hiﬂ§

thu’, "fa ?6”**’% 'gr’w‘ ?f
on merit and only en the paint QF; nsfer we held *

~

the present application is not maintainable in the

Central Administrative Tribunal, The seme, is, thesrefuore,

Vo )
dismissed @Szmaintainable with libsrty te assail his
N

grievances if any befefe the compstent forum, 2ccording
to law, if sc advised, The copy of the crdar be &lso

given to the applicant,

:F“’:\ o [ Py i
I | (J.P, SHARMA )

M{A) M{3,




